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New Article 183-A
Mr. President : There is a new article 183-A proposed by Dr. Ambedkar.
The Honourable Dr. B. R. Ambedkar : Sir, [ beg to move:
“That after article 183, the following new article be inserted :—

‘183-A. The Legislature of a State may, for the purpose of the timely completion of the financial business,
regulate by law the procedure of, and the conduct of business in, the House

Regulation by law of or Houses of the Legislature of the State in relation to any financial matter or
procedure in the to any Bill for the appropriation of moneys out of the Consolidated Fund of
Legislature of the the State, and, if in so far as the provision of any law so made is inconsistent
state in relation to with any rule made by the House or either House of the Legislature of the

financial business. State under the last preceding article or with any rule or standing order having

effect in relation to the Legislature of the State under clause (2) of that article,
such provision shall prevail.” ”
Mr. President : Does anyone wish to say anything? The question is:
“That new article 183-A be added to the Constitution.”
The motion was adopted.

Article 183-A was added to the Constitution.

Article 184
Mr. President : We go to article 184.

Shri T. T. Krishnamachari : Sir, we have not discussed article 99 which is analogous.
This may be held over. Articles 185 and 186 have not got many amendments and they
might be taken up.

Article 185
Mr. President : We pass over article 184. We go to article 185.
(Amendment Nos. 2518 and 2519 were not moved.)
Does anyone wish to speak?

Shri B. Das : Sir, I feel that the provincial Legislature should have the right to
question the conduct of the High Court Judges. Regarding the Supreme Court, the
Parliament is there which will be very alert and if they find the Supreme Court Judges
are misbehaving, the Parliament will find its own way to correct them and to bring the
Government, the President and the Cabinet under censure so that they control properly
the Supreme Court Judges. I am not happy with 185 (1). I do not think and appeal to Dr.
Ambedkar—the Drafting Committee has been very fair and if they have been fair, why
do they want to stifle discussion about the High Court Judges in the provincial Legislatures?
That is all I want to say.

Mr. President : A similar provision has been passed with regard to Supreme Court
and High Court in article 100. Does anyone else wish to speak?

Shri T. T. Krishnamachari : Mr. President, if the Chair will permit me and the
house agrees, I would like to move—

“That clause (2) of this article may be omitted.”



